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Lack of security coordination i the aviation sector
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AT 2 TR IR & /et ) 29 S £ ] =heT, 98 86 81 & 9 Bl Sl 7 AN BNl g
& security lapses aﬁag o %5%11’ SEEAEREE) CMJIH\, HERT action plan Wé%ﬁ?ﬁﬁww
g 2 P A FHET BT S RAE o 2, 9% i wee F Jer fear =g

7 IoNE T (HERTS) : SUOHITT Sfl, oRTd 4 aga SedR 81 V8] 2 .. (). .
2 FUTIr : TEY, AT S TET AT €, AT S ST, SR JiEN # FIeH B R T2,

o1 ST . (AGET).. Nothing will go on record. ... ¢dnterryptions)... Nething will go on record.
...(Interruptions ). ..

ft wrelle I - wawEly <, *

it SovTafy ;e 3fan, ofT UEer Hifed ST, T8 o Now, we take up the Special

Mentions. Thogse Members who want to lay their Special Mentions, they can lay it.

...(Interruptions ). ..
=t I e ART (TR | ST Wi, #9 U Al e L (| ..,

R v g (R - W, U 1 a1d Sl 98] g a1 ? deie § a1ive w21 g2
&, SR H AR EIgs 2 . (EuE)...

i SUEafy ; S e [{E o, ong Sfan | (araem). .

WER daEd e : W9, 99T A aTReI 81 58 2, BRI A AR 2 25 2 . (FET).

sft SUEUTRT | TG IR A& T 2, T2 a1 B TE 2 (&I TF subject T= 211 41 £,
AN 94 5 T2 old, T2 o7 T © ...(aLT).... 99T SiT, &1 2] 9 1ot died 27

0 A AT AR A gl b e H Ee 12l 25 Bl & (a3 e
o] ..(CIF)...

=7t SovmEfy EI—S’??I ATT 21, ST ol A %, = H—S;Tﬁﬁ %, there is a procedure for that.

...(Interruptions ). ..

TRER Aea e (98 : 89 41 69 57 98 27e8 I° 31 27 ...(aem)...
T FTGHTIRT : AT T8 Uide [S6py 81 gb| &, @l 1o 39 S 7 413 ..(Fae)...

Now, thogse Members who want to lay their Special Mentiong, they can lay it; ctherwise, if they

want to speak, they can do it only after & o'clock. ...(Interruptions ...
AN HON. MEMBER: We will speak at & o'clock. ... (nterruotions ). ..

oft SoHTafe Lay TR AT lay X el 21 Shall | call the names? Dr. Pilania, do you want to
lay it ?
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DR. GYAN PRAKASH PILANIA (Rajasthan): Sir, | am forced to lay it. ... (nterruptions )...

MR. DEPUTY CHAIRMAN: Not, forced to lay it. You can do it after & o' clock.

...(Interruptions ). ..

DR. GYAN PRAKASH PILAMIATY Siry, on principle, Special Mentions should be read.

- (interruptions ...

MR. DEPUTY CHAIRMAN: No, no; what we have decided is thig. If thereis time, still there is five

minutes' time. ... (Jnterructions ). ..

DR. GYAN PRAKASH PILANIA: Do you think, Sir, it is fair to say, 'come at five, then you will be
able to read 7 ...(0nterruotions)... Come at six, then vou wil be able to read it.

. (Interruptions ...

toguwwmafy - T2, T2l 9 A L (meruetion)... Only five minutes are there.

L (interruptions ...

SPECIAL MENTIONS
Concern over alarming scenario of skewed sex-ratio

DR. GYAN PRAKASH PILANIA (Rajasthan): Sir, it is a matter of grave concern that declining
trend in sex ratio has reached alarming proportions, particularly steep decline in the child sex ratio for
the age group of O-& years. In 2001, in 927 girle per thousand boys against 245, recorded in 1991
Censlg, a decline in 18 points. The overall sex ratio In India was 972 in 1901, 927 in 1997and 933 in
2007, which has further declined in 2006. This highly skewed sex ratio (number of females per
thousand males), i& primarily because of female foeticide. The findings of a study published in
Lancet, states that "0 millien female fostuses have been aborted in India over the last two decades'.
Thues based on conservative assumptions, pre-natal gsex determination practices account for about
0.5 million missing fermale births yearly. It is highly disturbing that the Census 2001 reveals that the
child sex ratio is comparatively lower in the affluent regions, rLe., Punjgb 798, Harvana 819,

Chandigarh - 8458, Delhi - 848, Gujarat - 883 and Himachal Pradesh - 874,

In order to check female foeticide, the Pre-ratal Diagnostic Techrigues (Regulation and
Prevention of Misuse) Act, 1994, was brought into operation from 1st January, 1996 and to make it
more comprehensive, the amended Act and Rules came inta force with effect from 14.2.2003. But,
thig has not proved effective. Hence, | would strangly urge the Central and State Governments to
take stringent measures, on war-footing, to "SAVE THE GIRL CHILD' from "™MURDER in the
WOMB'.
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